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by Hon'ble S
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In thi
1s case the lesarned counsel for th
a

a .
, pplicent has uritten a letter dt.18 2‘92

statin i a
; g that this case is fully covered b .
b 4

JUdgment of thi :
is Tribunal -
passed in QA 288/ .
88.

couarlng tha TrEsom o

passed in OA 7680/88 and OAE7%77'

1earned gpecial counsel o

panduranga Reddy,
for the 3rd Regpondent 18 preserm and hearde.
It is admitted that the this case 1.8 OA
1026/90 is fully covered by the, Judgments

£ t b . Hence thi ca39~3i,2_$9‘
referred tC 3 gve in la\yﬁﬂ g

pass the samé order as in the cass of other

OAg, uhich reads as follows

-
- ™

nye direct that the appllcant 8
case for selection to the Indlan
Rdmlnxstratlue service for "inclusion
in the select 1ist prepared in the
year 1987 (Por vacancies to be filled
in 1988) should De revieved by res-
pondents 1 to 3 reconstltutlng the
e lection Committee. The revisu
gelection committee is dlrected to
% four

of receipt of

meet within 3 psriod of
months erom the date
this nrder. 1f the appllcant as a
result of ths review is Found Pit
for inclusion in the sﬁlect 1ist
nd if any of his Junlorsiln the
select list of 1987 have besn

appointed to the Tndian Adminis-

(P.T.O.)




